FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF BHAGWATI RICE MILLS PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor BHAGWATI RICE MILL PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 21.11.1995

3. | Authority under which corporate debtor is | Registrar of Companies Kanpur

incorporated / registered

4. | Corporate Identity No. / Limited Liability Identification | U15312UP1995PTC019042

No. of corporate debtor

5. | Address of the registered office and principal office (if | Sirsaganj Roadmainpuri Mainpuri, Uttar

any) of corporate debtor Pradesh, India, 205001.

6. | Insolvency commencement date in respect of | 03.12.2025 Copy of NCLT Order

corporate debtor Received on 06.12.2025

7. | Estimated date of closure of insolvency resolution | 04.06.2026

process

8. | Name and registration number of the insolvency | Babita Jain

professional acting as interim resolution professional | IP Registration No. IBBI/IPA-002/IP-
N00321/2017-18/10926

9. | Address and e-mail of the interim resolution | Registered Address: 35B/6, Madhokunj,
professional, as registered with the Board Rammohan Plaza, Allahabad 211002
Email: jainbabita06@gmail.com
10. | Address and e-mail to be used for correspondence | Address: 35B/6,Madhokunj,
with the interim resolution professional Rammohan Plaza, Allahabad 211002
Email:
cirp.bhagwatiricemills@gmail.com
11. | Last date for submission of claims 20.12.2025
12. | Classes of creditors, if any, under clause (b) of sub- | NOT APPLICABLE
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | NOT APPLICABLE
Authorised Representative of creditors in a class — Real
estate allottees
14. (a) Relevant Forms and (a)Web Link:
(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
are available at: Not Applicable

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, Allahabad has ordered

the

commencement of a Corporate Insolvency Resolution Process of the BHAGWATI RICE MILL PRIVATE

LIMITED on 03.12.2025. Copy of NCLT Order Received on 06.12.2025

The

creditors of BHAGWATI RICE MILL PRIVATE LIMITED are hereby called upon to submit their claims

with proof on or before 20.12.2025 to the Interim Resolution Professional at the address mentioned against
entry No. 10.

The

financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

BABITA JAIN
Interim Resolution Professional

BHAGWATI RICE MILL PRIVATE LIMITED
Reg no: IBBI/IPA-002/IP-N00321/2017-18/10926
AFA Valid up to 31.12.2026

Date: 06.12.2025
Place: Allahabad
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Asset Recovery Management Branch, Jaipur
151 Floor, 2- Nehru Place, Lalkothi, Jaipur-302015
Email; csB244@gnhb.co.in

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whareas, The undersigned being the Authorized Officer of the Punjab National Bank undar
the Securitization and Reconstruction of Financia! Assets and Enforcement of Security Interest
Ak 2002 and in exercise of Powers conferred undar Saction 12012} read with RBule 3 of the
Security Inberesl (Entascarmant) Bules, 2002, issusd a demand nofice dated 15702/2020
calling bpon the BorrerersGuarantorsMonigagors - Mfs. Fairwealth Securities Limited
{Barrower Company), 3h.Dhirendra Gaba (Director/ Guaranior), Sh. Naveen Gaba | Director/
Guaraniar), 5h, Roop Lal Agarwal (Directar’ Guaranior™orlgagor), Smi. Sudha Agarnwal
(GuaramorMortigagor). Smi. Versha Gaba{GuarantorMorgagor), to sepay the amount
mentianed in the natice being As. 3.74.81,532.50 [ Three Grore Sevenly Four Lakh Elghiy
One Thousands Five Hundred Thirty Twa Rupees And Fitty Paisa Only} as on 29012020
with futwrs interest & charges unbil payment in full within 60 days from tha data of natica’data of
recalpl of the sacd notee.
The Borrowiers GuarantorMiortgagor having failed to repay the amount, nobice is hereby given
1o the Bormewer GuaranionMartgagor and the pablic inganeral that the undersigned has-faken
Symbolic Passession of the property descried harein below in exencise of powers conferred
a hirmvher endear Sub-Section (4) of Section 13 of Act read with Rule 8 of the {Security Inferes!
Enforcement) Bules on this the 04tk day of December of the year 2025.
The BorrowerGuarantor/Mortgager in particular and the public in general Is hereby cautiongd
naf tocdenl with the proparty and any dealings with the property will be subiact to the charge of
the Puniab Kational Bank fer an amount Re. 6,87,03,186.72 (Six Crore Eighty Saven Lakh
Three Thouzands One Hundred Elghly Six Rupees And Sevenly Two Paisa Only) as on
012025 with future intarest & charges until payment in full
The BorrowanGearantorMloripagor attantion is mvitad 1o provisions of sub-saction [8) of
spctian 1.3 of the Act. in respact of ime availalile 1o redeam the secweed assets
DESCRIPTION OF IMMOVABLE PROPERTY
Residential Apartment bearing No-B-007, admmwasuning Supdr Arga anorax 208 54 5a.
Mir (3378 871 &, Ft whichincludes built up ared approx 284, 78 51 Mt (3084 23 5q.
ELVand having open b sky courbterrace drea admeasuring aporox 10225 Sq Mie
{1100, 18 &g, Fi Jsituated on lower & upper ground floor in Tower-B, Raheja Atlantis,
Seclor-31-32A, Gurgaen now known as Gurugram, Haryana (n the ownership of My,

Ropp Lal Agarwal & Smi, Sudha Agarwal Authorized Officer
Date; D4-12-2025 Place: GURLIGRAM Punjab National Bank

tiTnm S Jms
puraly poational bank

The fallowing e-tender 8 published n IREPS website Firms ae

mequesled (o logn o wwwirgps.govin and quole agans! the lenders

Manual Quotations will not be entertained for the ender

Cpen Dtz & Teme |
I Te
Tender | Tender File Naime of the Work Quaniity :. ncker
Mo Referente Closang &
P MS/C/ Ma:.*.klng of dmere!-nt
1242030 oTi121 variants of shells in 24 12 2025
5743 MASKING | shell division for leak | 3059 Shelis at
i | SHELL / testing as per is 15:00 Hrs
| 202527 | Spec. 11865/ 2006

Herutdh wiErsion of 1he abose actsarimsemant o pyailable in mitps Ml Lﬂm.lnf.lll'-'m Wu.l.nl'

D) INTEGRAL COACH FACTORY, CHENNAI-38 & |

Me  Forw Pl Refrmrs e R it

S PENSION FUND REGULATORY AND DEVELOPMENT RUTHORITY
Expression of Interest (EOI) for Registration of

Central Recordkeeping Agency
PFRDA invites Expressions of Interest from eligible entities for
registration as a Central Recordkeeping Agency (CRA), the entity
responsible for providing centralized recordkeeping, administration and
customer services for all subscribers under Mational Pension System.
The interested entities may refer PFRDA website www.pfrda.org.in for
further details. Last date for submission of EQlis 07.01.2026.

General Manager
Regulation Process Management - CRA

FORM A

PUBLIC ANNOUNCEMENT
(Lindar Regulation § of the Insodvency and Bankrupicy Board of inols
finsoiventy Redadition Process for Conpdrate Parsons) Regulations. 2016

FOR THE ATTENTION OF THE CREDITORS OF
JKEW FORGINGS LIMITED

RELEVANT PARTICULARS

JEEW Forgings Limited {now known as JEKEW
Metales Limited]

1/=018-1383

1. |Mame ol corporats debbos

£ |LiEle of incorpoeation of corporats
L L ——
13, | Avihonty under which caorporate Registrar of Companies- Kanpur

I dehtor is incorporated | reqisterad

{4, (Corporate |denlfy Mo, (CIN) U291 41 UF1983PLCODEZ 5

Aiddress of the reglstered office and (Agparsal Busding, The Mall, kanpur, UP 208002

LT

principal office (i any) of corporats

PNB GILTS LIMITED
CIN : L74899DL1996PLC077120

Regd. Office: 5, Sansad Marg, New Delhi - 110001
GILTS LIMITED/| Tel. 011-23325759, 23325779
(SUBSIDIARY OF PUNJAB NATIONAL BANK)! Email: pnbgilts@pnbgilts.com; Website: www.pnbgilts.com

el

Insplvency commencement data m
respect ol corporate dentor
Eslimated date of closure of
imsalvanty resolufion pracess

(6. [Name and registration number of the | Name: Deepak singh

_.
-\.-"'?'l

01-12-2025 (Order racelved on 05,12, 2025

|03-06-2025 (Counted from 05.12.2025)

e 1 |

NOTICE

Special Window for Re-lodgement of Transfer Requests
of Physical Shares
Investors of the Company are hereby informed that pursuant to SEBI
Circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2™ July,
2025, a special window has been opened for a period of six months from
7" July, 2025 to 6" January, 2026 to facilitate transfer requests of physical
shares.

This facility is available for Transfer Deeds that were originally lodged
before 1* April 2019 but were rejected/ returned/ not attended due to
a deficiency in the documents/process, or otherwise.

The shares re-lodged for transfer during the above window will be
processed only in dematerialized form. Eligible Investors who have missed
the 31* March, 2021 deadline for re-lodgement of transfer documents are
encouraged to avail advantage of the opportunity by furnishing the requisite
documents to the Company's Share Transfer Agent (STA) - MCS Share
Transfer Agent Ltd., 179-180, DSIDC Shed, 3" Floor, Okhla Industrial Area,
Phase-1, New Delhi-110020; Phone Nos. 011-41406149/41406150/
41406151 and Email: admin@mcsregistrars.com.

Transfer requests submitted after 6" January, 2026, will not be accepted by
the Company/STA. The aforesaid information is also being made available
on the website of the Company at https://www.pnbgilts.com.

For PNB Gilts Limited

Sd/-
Date : December 07, 2025 (Monika Kochar)
Place: New Delhi Company Secretary

inzalvency professiona acting as Hix Mo

| inberin resulion prolessicnal IBEVIPA-DOEACAI-NODE4 T, 202 1202414350
b9, [Acdress and e-mall of the imanm Address: C-1302 AN Hesghts, Sector ZETA-1
resolition professional. as registered | Greater Moida, Mear Sakipur, Village, Gautam
with 1the Board Buddha Magar, Lidar Pradesh, 201306

Ermall Id; deepaksingh 1965@gmeail,com

| Addrass: C-1302 AV 'H'E’:ghl::,'iﬁect:r ZETA-1
Graatar Maida. Mear Sakipur, Village, Gatstzm
Buddha Magar, Uiar Pradesh, 201306

Email Id: jkewforgings, cirpiegmail com

11, | Last date for subrmission of claims 1 18-12-2025

12 [Classes of creditars, IF any, unde N

clavsa (o) of sub-geciion (G} ol

seclion 21, ascertamed by the

interim resolubian professinanal

13 |Names of msaieancy Profassionals | NA

identified ta act as Autharisad

Representativa of creditors in 3 class

(Three names for each class)

10| Address and a-mail fo be wsed for
correspandance with tha mbarim
resolistion professional

14.|(a) Ralvan Fenms and T2 Web link: httges: b powt i/ home/dovwnloads
] Datails of authorzed Physioal Address: same as algva @ paint r. 10
representatives ana avallabla at b A

Malica = hereby given lkal the Malional Comparny Law Triunal Alshabad Bench has ordered (he

commencemeantal a conporata insohwancy rasshition process ol tha Mis JWEW Forgings Limilead | row Endasn
a5 JEEW Matates Limied) ord .12, 2005 (G op afthe erdarwas recened on {15, 12, 2(:25)
The credibars af Mis JKEW Fongrgs Limiled (now kncem as JKEW Matalec Limibsd) ans hershy callad tpen
b0 g et their claimms with proal anor behone 18-12-2FE5 0 the fmanm resobiion profassicnal el e addreas
manlioned agames antry o, 10
Thie inarvaial credars shall ubmil their dadms with proad by alaconic means anly, Ad ol crediars may
Buben the chaims with prod i persan. By postar by glecinanic mesns,
A financial predibor befonging o a oess, &s listed egainst the entry Mo, 12;-shall indicate & choice of
aithored repraseniafue from amang the three insolve ncy professionais listed againstenirg Ho 13 kaact as
ariinorzed represan iatveof (e oiass [N AJ In Form LA
Suiomissionoffatseor misleading proods of claim shad efirsct panaiies
Deepak Singh
Interim Resclution Professional In the matter of JKEW Forgings Limited

For the Kind Attention of Shareholders: Shareholders holding shares in
Physical form are requested to dematerialize their shares/complete their
KYC (Email address, Bank A/c details, etc.) with the Company's STA.

Regn. No.: IBEINPA-D0TICAL-NI044TI2023-2024/14350

Reg Address: C-1308 A4 Helghis, Seclor ZETA-1 Geeatar Nelda, Mear Sakipu
Vilage, Gaugam Bucldha Magar, Litar Pradash, 201306

Email id; deepaksingh19830gmail.com, jkewforgings. cirpEomail.com

Diabe: 08,12.2025
Place: Kanpur

Form No. INC-26
[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014]
Before the Central Government,
Regional Director, Northern Region
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of SEQUENTIAL TECHNOLOGY
INTERNATIONAL (INDIA) PRIVATE LIMITED
having its registered office at 31 Todar Mal Lane,
Bangali Market, Central Delhi, New Delhi-110001,
Delhi, India. .... Petitioner
Notice is hereby given to the General Public that

)
N7

| 051 0% U3
 NFL

& Mavratna Company

NATIONAL FERTILIZERS LIMITED

(A Govt. of India Undertaking)
CIN: L74899DL1974G0OI1007417

Registered Office: Scope Complex, Core -lll, 7,
Institutional Area, Lodhi Road, New Delhi 110003.

Website: www.nationalfertilizers.com,

Email ID: investor@nfl.co.in; Telephone: 011-24360066, 24361252

NOTICE TO SHAREHOLDERS

the company proposes to make application to the
Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of
the Company in terms of the special resolution
passed at the Extra Ordinary General Meeting
held on Tuesday, November 25, 2025 to enable
the company to change its Registered Office from
“National Capital Territory of Delhi” to “State
of West Bengal”.

Any person whose interest is likely to be
affected by the proposed change of the registered
office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or send
by registered post of his/her objections supported
by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional
Director, Northern Region at the address B-2
Wing, 2 Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi — 110003,
within fourteen days from the date of publication
of this notice with a copy to the applicant company
at its registered office at the address mentioned
below:

“31 Todar Mal Lane, Bangali Market, Central
Delhi, New Delhi-110001, Delhi, India”

For and on behalf of

Sequential Technology International (India)

Private Limited

Sd/- Amit Soni
Director

DIN: 10993503

Date: 08.12.2025
Place Delhi

concerned shareholders can

B. SPECIAL WINDOW

lodgement of transfer deeds

or other procedural issues.

This facility also extends to

FOR DAILY BUSINESS

transfer requests along with

Raa 1o L

Place: New Delhi
Date: 08.12.2025

A. FOR TRANSFER OF EQUITY SHARES OF THE COMPANY TO THE
INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

This Notice is published pursuant to the provisions of Section 124(6) of the Companies Act,
2013 and Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and
Refund) Rules, 2016 (“the Rules”), as amended from time to time.

The Rules, inter alia, contain provisions for transfer of all shares in respect of which dividend
has remained unpaid or unclaimed by the shareholders for seven consecutive years or more
to the Demat account of IEPF Authority.

In this regard, the Interim Dividend declared for the financial year 2018-19, which remained
unclaimed or unpaid for a period of seven consecutive years will be credited to the IEPF on
or after March 08, 2026 but not later than April 07, 2026. The corresponding shares on which
dividends were unclaimed or unpaid for seven consecutive years will also be transferred as
per the procedure set out in the Rules.

In compliance with the rules, Individual notices have also been sent to all the concerned
shareholders whose shares are liable to be transferred to IEPF as per the aforesaid rules, the
full details of such shareholders including their names, folio nos. or DP ID/ Client ID is also
made available on the Company’s Website at www.nationalfertilizers.com.

In this connection, please note the following:

1) In case you hold shares in physical form: Duplicate share certificate(s) will be issued
and transferred to IEPF. The original share certificate(s) registered in your name(s) and
held by you will stand automatically cancelled.

2) In case you hold shares in electronic form: Your demat account will be debited for the
shares liable for transfer to the IEPF.

In the event valid claim is not received on or before February 28, 2026, the Company will proceed
to transfer the liable dividend and Equity shares in favour of IEPF authority without any further
notice. Please note that no claim shall lie against the Company in respect of unclaimed dividend
amount and shares transferred to IEPF pursuant to the said rules. It may be noted that the

claim the shares and dividend from IEPF authority by making an

application in the prescribed Form IEPF-5 online and sending the physical copy of the requisite
documents enumerated in the Form IEPF-5, to the Company Secretary of the Company.

For any queries on the above matter, shareholders are requested to contact the Company’s
Registrar and Share Transfer Agent M/s. MAS Services Limited at investor@masserv.com.

FOR RE-LODGEMENT OF TRANSFER REQUESTS OF

PHYSICAL SHARES

This is to inform all concerned shareholders that, pursuant to SEBI Circular No. SEBI/HO/
MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July 02, 2025, a special window for the re-

relating to physical securities has been opened for a period of six

months, from July 07, 2025 to January 06, 2026.

This initiative is applicable to transfer requests that were originally submitted prior to April 01,
2019, but were either rejected, returned, or not processed due to deficiencies in documentation

shareholders who were eligible but missed the earlier deadline

of March 31, 2021, for re-lodgement under the previous SEBI framework. Such shareholders
may now re-submit their transfer requests during this newly announced window.

Please note that all re-lodged transfer requests will be processed strictly in dematerialized
form. Concerned shareholders are advised to take note of this opportunity and re-lodge their

the requisite documents to the Company’s Registrar and Share

Transfer Agent, MAS Services Limited, at T-34, |l Floor, Okhla Industrial Area, Phase-Il, New
Delhi — 110020. Tel.: 011-26387281-83; Email Id: investor@masserv.com

For National Fertilizers Limited,

Sd/-
(Ashok Jha)
Company Secretary

E-AUCTION SALE NOTICE UNDER IBC,2016
M/S. Supreme Coated Board Mills Private Limited (in Liguidation)

Regd office: 30, Ground Floor, RCC Bullding, Mew Star City,
Payasambakkam, Chennai 600052

Bids are invited through e-auction platiorm hitps:)ibbi baanknet.com for sake of following
assets of M's Suprame Coated Soard Mills Private Lirmited farming part of Liquidation Estate
by the Liguidator w's. 35 {1) of 18G, 2016 r'w reg. 32 and Schedule 1 of 1BBI (Liguidation
Process) Reguiations, 2016

DETAILS OF ASSETS TO BE S0LD

UNDER REGULATIONS 32 {a)
!..Elr'lli. Bullding, Plant & Machinary
(Land admeasuring 5514 acres(*)
{and huilding structura with two Units
fof Plant & Machinary installed for the
icommercial production of duplex
i-;mpm board with 1380-400 gsm
{rving overall capacity up te 430 TPD
{ The faclity is located in Vemnbakotta
{Village, Sivakasi, Virudhu Kagar
i~'_'|~ﬁtrir:1 Tamil Nadu- 626131
{*Mote: Portion of the fand
jadmeasurag 9,13 acres owned by
tpromoters also forming part of
{theabove mentioned land that will be
tsold along with the CO's assats

Last Date of Remittance of EMD 18.12.2025

Rezerve
| Price (Rs.)

EMD (Rs.) | Incromental

Bid Amaan (Rs)
7700 40 000 | 7.79.04.000- | 25,00.000/-

1. Interested applicants may reler bo e-Asction Process Information Documeant for detafiad
tarms - and conditions of onding E-Awctlon, BID form, Ekgibllity Criterka, Declaration by
Bidders, Earnesi Money Deposit (EMD) requirement efc, ‘is available at
hittps:/fibbi baanknel com,

2. Prozpective bidders shall submit the requisie documends, including an undertaking of
efipabality pndar Section 295 of tha Insolvency and Bankruptey Codea through the BAANKNET
auction platiorm hitps:/ibbl.baanknel.com
3. Prospective bidders shalt deposit the EMD through the BABNKENET auction platform
chitps:Vibbibaanknet.com on orbelore 19,12, 2025

4. The undertaking referred in clagse 2 herein above should staie that the prospective bidder
does mot sutfar Inom any maligibility under saction 294 of the Gode to the exlant aggicable

5. Prospective biddess may naote that if found Ingligible at any stage, the EMD shall be
forfesled as per IGB, wide Circular Wo. IBEVLIY B/ 2025 dated 28 March, 2025,

6. Kindly note that EMD payrment must be made through the BAANKENET portal by adding
funds to the e-Wallet and clicking "Participate” for the respective awsction. Name of Eligibls
Hidars will be sdantified and conveyed by Ligubdator 1o particepate in onding e-auchion ¢n the

auction portal and depogi their EMD amount in the. e-Wakkat of the portal. For any guery
regarding the e-auction poriad, reach out io BAANKMNET (Bank Assat Auction Metwork],
EmaillD support.baankpeti@psballiznce.com , Mobile No: + 91 8291220220,
7. The maxemum mea allawed 1o the Successiul Bidder Tor making paymeant of batance Saks
Consideration (i.e., accepied Bid Amount plus other applicable faxes/dulies afier sef-
oftfadjustiment of EMD receivad) ahong with inferest dueis 20 days from the date of LK
B. Interested applicants: depositeng the EMD and requinng assistance in submitting Bid
Forms may condact Liguidator at lig.schmpheegmail.com o on {+91) 9350583002
0. |tis clarified that, this invilation purports toinvite prospactive bidders and does not create
gy kindof binding obligation on the part of the Liquidator or the Company o effectuate the
sale, Lauidator kas dght o exlenddaler /cancal andar modily, galeta any of the tarms and
condifions incleding fimefines of E-Buction at his discretion in the interest of Liquidation
Process and has right bo reject any bid without @ny prior nofice or assigning. any reason
whatsoaver alany stage of the auction,
11 E-Aoction shall be conductad on *AS 15 WHERE I3, "AS I3 WHAT 15" "WHATEVER
THERE 5" and "N BECOURSE" basis anly,
Date: DBH2/2025
Place : Chennal Ms. Rajalakshmi Vardarajan
Liguidator—Supreme Coated Board Mills Private Limited (in Liguidation)
IBEl Reg No:: IBBVPA-0031P-NO01 45201 7-2018/11547
Add: 36, Venkateswara Colomy 10th Street, Madhavaram Milk Colomy,
Ghennal, B00051, Tamil Nadu

@ INTEGRAL COACH FACTORY, CHENNAI-38

INDIAN RAILWAYS

[ ] =

For and on befall of The Prasident of India, The Dy Chiel Elacincal
Engnear /| Maintersance / Shall, Integral Coach Factory, invites E-Tendar for the

Tolkraang wirks

- f'.Fq;l:nl = Tt
Tendar Mo MNama al the VWork alue in iR Closing Lale
Lakhs (Fa :I!. : and Time
(1) (2) | ()
EL-W-816
|Electrical Works for-
A) Extension of
Traverser Pit at Eastern 07.01.2028
2025245212046 'side of Shop-30 / Fur & 4322 il&.fﬂﬂ.‘-i at 15.30
B) Provision of crane hirs
girders in | and |l bay
of New shed southern
¢ of shop 33 and 39,

Wb wibe 1 isfenn of offed WA (ITERE gov.in

iree abowve lenider nalhcation & available in

FORM A
PUBLIC ANNOUNCEMENT

{Under Rogulation 6 of the Insoivency and Bankrepicy Beard af India
(insolvency Resolutlon Process for Corporate Persons) Regulations, 2016)

BHAGWATI RICE MILLS PRIVATE LIMITED
RELEWANT PARTICULARS

1 Name of comporate dabior | BHAGWATI RICE MILL PRIVATE LIMITED
2. [hate of -'IE“-]rpﬂl“{;':iE-“l 0f COrpoeate oeliog f21.11.1945
3 Authority urder which carporate debbor | Begistrar o Companss Kanpur
incomorated / edisterad
4. |Corporate ientity Mo Limited Liabifity |LU15312UP1S85PTCO19042
Idantification No. of corporate debioe
3 AOdress Of te regitensd othce and
pringipal affice CiF army ) of corporals

| Sirsapan] Road Mainpur, Lttar
Pradesh, Indka, 205001.

gehine
] Inspdeancy commencament dale m 03,12 3025 Cogy of NCLT Order Regeivad oa
raspact af corporate dedbor 0612 725

Estimated daie of closure of insalvency | 04.06. 0026

rasalfion process

g, [Mame and registration numbesr of the

insoivency professiona! acting -as anterim
rasolifion professinna

Addeess and a-mail ol tha inlesm

resolution prodessional, a8 reglsiared

with the Boand

10, [Address and e-mail to be used for

correspondenice with tha inledm

rasolution projessiona | Email: cirp.bhagwatincemills@gmail com

11, [Last date for submission of claims {2012 2025

12 |Classes of creditars, if any, under clause [NOT APFLICABLE

[0} of sub-section {64 of section 21

ascerianed by the inlesirm resalidion

pealessrnal

13, |Names of Insefvency Profassionals

wfenkified o act a5 Audharised

Heépresaniative af coaditarsin a class-

Real estate allpitess

14, |ia) Raleyant Fofms and | (alWeh Link

i) Coabails of authoeized reprisantaliegs - | NS bl gevinmome dowrioads

are avadable at: Mot Appécable

{Eabata Jain

IP Ragéstration Mo

[EBELIPY -Etc':.'-'.'IF_-?'JI]I'.I?..'-'1,.-?.’.‘-1?-1H.“- 26
|Reqistered Address: 35B/G, Madhokin|
{Ramenofan Plaza; Allahabad 271002

| Email; jainbab@al Gigmal com

| Address: 35676 Madhokun|, Rammahan
Plaza, Allahabad 211002

=1

{NOT AFFLICABLE

Hifice is hereby gven that tha National Camparry Law Tribumal, Allakabad Bench, Alghabad has orderad
thie comrmereemenl of & Gorpirade sohendy Resolulion Process af The BHAEWATT RICE MILL PRIVATE
LIMSTED o312 2005, Capy of MCLT Order Recssbed on 08 12 2025
Tha creditars of BRAGYWAT] RICE MILL PRIVETE LIMITED ana hereby called ixpon o submet thair claims
wilh praod on of befoee 2018 2005 0 1he Ingenm Fesakabon Protesaonal & ha adoress menbionsd agans
antry Mo, 40
Thia fmancial cradilors shal submid thair clams with proof by electronio meares oréy, Al ather creditors may
saibimit e clainns with proafinperaon, by post or by elecinnic maang
Submission of fafse ar misleading proofs of claim shall attract penalties.
Bdi
BABITA JAIN
Inderien Fesalulion Prolessional
BHAGWATI RECE MILL PRIVATE LIMITED
Bag no: IBENPAIDZIP-RO0321 201 7- 18110528
AFA Valid up ta 31.12. 3026

Dt 06.12,2025
Place: fllahsbad

THE BUSINESS DAILY

§ FINANCIAL EXPRESS

We therefore
NnNecessary inQu
entering

whatsoewver.

“IMIPORTANT™

VVhilst care is taken prior to acceptance of advertising
copyY, it is Nnot possible to verify its contents. The Indian
Express (PP) Limited cannmnot be held responsible for such
contents, Nmnor for any loss or damage incurred as a
result of transactions with companies, associations or
iNndividuals advertising in its newvwspapers or Publications.

recommend that readers make
iries before sending any monies or

iNnNto any agreements with advertisers or
othervwise acting on an advertisement in any manner

epaper.ﬁnanﬂiaiexpress.mrr'. .

3 EASY STEPSTO
CLAIMYOUR MONEY

1. Visit any branch of your bank,
even ifit's not your regular branch
2. Submit a form with KYC
documents (Aadhaar, Passport,
Voter ID, or Driving Licence)

3. Receive your money with
interest, if any, after verification

To find your
unclaimed deposits

Search your bank’s website or check RBI's
UDGAM portal (https://udgam.rbi.org.in)
covering 30 banks currently

FORGOTTEN MONEY IN YOUR
OLD BANK ACCOUNTS?

RBI will help you recover what’s yours

Money in Inoperative Accounts (inactive for more than 2 years
and up to 10 years) lying with your bank / Unclaimed Deposits
(Beyond 10 years) is transferred to DEA Fund of RBI.

You or your legal heirs can claim it anytime.

[ Visit Special Camps on )
Unclaimed Assets being |
conducted in all districts |
across the country during |
. October to December 2025 ;"'I

s £
. .
.
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visit hitps://rbikehtahai.rbi.org.in

S

Relt  For feedback, write to rbikehtahai@rbi.org.in

icam the 08 cocde

@ Official WhatsApp No.
99990 41935

Issued in public interest by

AT e &
RESERVE BANK OF INDIA

www.rbi.org.in

New Delhi
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Allocation per
5 No. of Shares Number of % to Total No. of % to Proportionate Aootcant Ration of | Serial Number Number of Successful Total No. of Shares Surplus/
N ! applied for applications Total Shares applied Total shares i allottees to | of Qualifying applicants (after % to Total Sisant a:d ! allottad % to Total Deficit
o (Category Wise) received in each category available Bﬂhl‘ﬂﬁﬂ A::ﬂr . applicants applicants rounding off) (TH14)
rounding rounding o
(1) (2] {3) {4) {3) |8 7 (8) 19 (10) 1] (12) (13) {14) (15) (16)
4 lots of 1,200 shares to be allotted amongst Sr. Nos. 2-4 4,800 1 g 5 1 8.33 4,800 10.81 -4.200.00
279 100.00 10,28,400 100.00 j 44 400 12 100.00 44 400 100.00 1

Non-Institufional Investors above Rs. 10 lacs: The Basis of Alliotment to Cther than Individual Investors, who have bid at Issue Price of Rs. 118 per equity shares or above, was finalized in consultation with BSE. The category was subscribed by 48,38 times i.e., for 42 96,000 Equity Shares the fotal number of shares
allotted in this category is 88,800 Equity Shares to successful applicants. The category wise details of the Basis of Alloiment are as under:

oo | Waomwm) | wmiel | g [ RGH | gy | s | ULl | e |Sabee | ot L | eassao o

NO. | (Catogory Wise) | - recetved | 102 lincach catogory | 1O avaiable | Before Afer | applicants | agplicants. Tounding off POTOEL | allocated aliotted RIOTRL L ane
rounding off | rounding off

(1] (2) (3} (4} (5) (6] 7 (8) 3] (10 {11) (12) (13) (14) (15) (16)
1 9,600 411 96.458 39.45,600 89184 | 85673.24 208 3,600 23 | 4n - 23 95.83 82,800 93.24 2573.24
2 10,800 3 0.70 32 400 0.75 625.35 208 0 1 - . 0.00 - 0.00 62535
3 12,000 2 0.47 24,000 056 | 416.90 208 0| 1 0,00 - 0.00 416,90
4 18,600 1 0.23 15,600 0.36 208.45 208 0 1 - - 0.00 - 0.00 20845
5 18,000 2 0.47 36,000 (.64 416.90 208 0 1 0.00 . 0.00 416.90
g 21,600 1 0.23 21,600 0.50 208.45 208 - 0 1 0.00 - 0.00 208.45
T 24000 1 023 24 000 0.56 208.45 208 0 1 0.00 - (.00 208.45
8 25200 1 0.23 25,200 0.59 208.45 208 0 1 0.00 . 0.00 20845
g 42,000 2 0.47 84,000 1.96 416.50 208 - 0 1 - 0.00 - 0.00 416.90
10 43,200 1 023 43,200 1.1 | 208.45 208 0 1 0.00 - 0.00 208.45
11 44,400 1 0.23 44 400 1.03 208.45 208 0 1 0.00 - 0.00 208.45

3 lots of 1,200 shares to be allotted amongst Sr Nos. 2-11 3,800 1 15 1 417 3,600 4.05 -3,800,00
2 lots of 1,200 shares allotted amongst 24 allottees 1,200 2 24 - 0.00 2,400 270 -2,400.00
426 100.00 42,96,000 100.00 §8,800 24 100.00 88,800 100.00 0
3] Allocation to QIBs excluding Anchor Investors (After Technical Rejections): The Basis of Allotment to QIBs, who have bid at Issue Price of Rs. Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to tham in the Prespectus dated December 05, 2025

118 per equity shares or above, was finalized in consultation with BSE. The calegory was subscribed by 34 40 times [ e., for 60,26 400 Equity shares (“Prospectus”) filed with Reqistrar of Companies, NCT of Delhi and Haryana.
the total number of shares allotted in this category is 1.75,200 Equity Shares to 14 successful applicants. The category wise details of the Basis of INVESTORS. PLEASE NOTE

Allotmeant are as under:
. = - = The details of the allatment made would also be hosted on the website of the Registrar to the Issue, Maashila Secunbes Privale Limited at
Category FI's/Banks MF's IC's NBFC's AlF FPI VCF Total www.maashitla.com . All future correspondence in this regard may kindly be addressed fo the Registrar (o the [ssue quoting full name of the First! Sole
QB Q0 0 0 36,000 72,000 67,200 a 1,753,200 applicants, serial number of the Bid cum Application Form, number of shares apphed for and Bank Branch where the application had been lodged and

payment detaits af the address of the Reqisirar given balow;

4)  Allocation to Anchor Investors (After Technical Rejections): The Company received 02 Anchor Investars Application Forms from 02 Anchor
Investors for 3,40 800 Equity Shares. Such 02 Anchor Investors through 02 Anchor Investor Application Forms were allocated 2,684,000 Equity
Shares at a price of Rs. 118/- per Equity Share under the Anchor Invesior Portion, aggregating to Rs. 3,11,52.000 /-, The category wise details of REGISTRAR TO THE ISSUE

tha Basis of Allotment are a5 under; MAASHITLA SECURITIES PRIVATE LIMITED

Category Fl's/Banks ME'S IC's NBEC's AIF FPI Others Total 451, Krishna Apra Business Square, Netaji Subhash Place, Pitampura, Dethi-110034, India,
- Telephone: 011-4781432
ANCHOR 0 0 0 1,32,000 a 1,32,000 0 2,64,000 E-mail: investor ipo@maashitia.com

5)  Allocation to Market Maker (After Technical Rejections): The Basis of Alloiment io Market Maker, who have bid at Issue Price of Rs. 118 per investor Grievance E-malt: investoripo@maashilla.com

equity shares or above, was finalized in consultation with BSE. The calegory was subscribed by 1.00 times i.2., for 48,000 shares the tofal number M 2as hitla . Website: www maashitla.com
of shares allotted in this category is 48,000 Equity Shares. The category wise details of the Basis of Alloiment are as under: Creating Seevessfol Peaple Contact Person: Mr. Mukul Agrawal
; ' SEBI Registration No.: INRODOO04370
No. of Shares Total No. of No. of
: Me. of Equity Shares Equity Shares Total Number e =iz o
ApSRRR fox Applications i applied in *to allocated/ Ratio of shares For Helloji Holidays L|m|talii
(Category : Total Total Sl
X received this allotted allotted . :
wise) Category per Applicant Hitash Kumar Singla
Date: December 06, 2025 Managing Director
48,000 1 100.00 48 000 | A 0000 48 000 14 [ 48,000 Place: New Dalhi DIN: 03287159
Total 1 100.00 48,000 100.00 48,000 g 48,000 THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON

LISTINGOR THE BUSINESS PROSPECTS OF HELLOJIHOLIDAY S LIMITED.
Hellaji Holidays Limited is proposing, subject lo market conditions, public 1ssue of its equity shares and has filed the Prospectus dated December 05,

The Board of Directors of the Company at its meeting held on December 05, 2025 has approved the Basis of Allotment of Equity Shares as approved by

: . : : : . ¥
the Designated Stock Exchange viz. BSE Limited and has authorized the corporate action for lssue of the Equity Shares to various successful applicants. 2025 with the Registrar of Companies, NCT of Delhi and Haryana, The Prospectus is available on the website of SEBI at www.sebi govin, the websiteof %
The CAN-cum-allotment adwices and/or notices will forwand to the email ID's and address of the Applicants as registered with the depositories / as filled in the Book Running Lead Manager at www.khambattasecurities.com, website of the BSE at www.bseindia.com and website of our Company at &
the application formon or before December 08, 2025. Further, the instructions fo Sel-Certified Syndicate Banks for unblocking the amount will process on wwaw.hetloji.com. Investors should note thal investment in Equity Shares involves a high degree of risk, For delails, inveslors shall refer lo and rely on the i
or prior to December 035, 2025. In case the same is not received within ten days, investors may contact at the address given below. The Equity Shares Prospectus including the section titted "Risk Factors” beginning on page 28 of the Prospectus, which has been filed with ROC. The Equity Shares have 5
allocated to successful applicants are being credited fo their beneficiary accounts subject to validation of the account details with the depositories nat been and will not be registered under the US Securities Act (the "Securibes Act”) or any state securities law in United States and may notbe lssued or 3
concerned, The Company is taking steps io get the Equity Shares admitted for trading on the SME Platform of BSE Limited within Three working days sold within the United States or to, or for the account or benefit of, "U.5. persons’ (as defined in the R!agulatlt:-n S under the Securities Act), except &
from the date of the closura of the |ssue. pursuant o an exemption from, orin a transaction not subject o the registration reguirements of the Secunties Act of 1933,

o0 ©° o0 © o o o0 ©
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